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TWE CHARTERED ACCOUNTANTS (AMENDMENT) 
19 

@ 'AC? z40 :d 1955, 

[21st October, 1955 ] 

rther to amend the Chartered Accountants Act, 1 6 ~ ~ .  , 

nacted by Parliament in the Sixth Year of the Repu'blic 
of India as follows:- 

Short title. 1. This Act may be called. the Chartered Accountants (Amend- 
ment) Act, 19'55. 

~~~~~l~~~~ 2. In section 4 of the Chartered Accountants Act, 1949, for clause XXXVIII 

of section 4. (v) of sub-section (I), the following clause shall be substituted, of 1949. 

namely : - 

"(I)) any person who has passed such other examination and 
completed such other training withouf India as is recog- 
nised by the Central Government or the Council as 

being equivalent to the examination and training pres- 
cribed for members of the Institute: 

Provided that in the case'of any person who is-not perma- 
nently residing in India, the Central Government, or the 
Council, as the case may be, may impose such further 
conditions as it may deem At;". 
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DECISION- 
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ACJ NO. 41 OF 1955 

[ H . $ & ,  [21st October, 1955 ] 

A; Act to prbride for the modification of the decision of the 
Labour Appellate Tribunal, dated the 28th day of April, 
1954, in accordance with the recommendations of the Bank 
Award Commission and for giving effect to the award 
accordingly. - 

BE it engct'ed by Parliament in the Sixth Year of the Republic 
of India as follows : -- 

[ 
short 1 This Act may be called the Industrial Disputes (Bankipp, 

f Companies! Decision Act, 1955. 
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